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CENTRAL ADPUNISTRATIUE TRIBUNAL
PRINCIPAL BENCH

C.P. MO. 169/1996
i in

^ O.fto N0» 606/1991

Neu Delhi this the 14th day of August, 1996,

HON'BLE SHRI JUSTICE A. P. RAVANI, CHAIRMAN

HON'BLE SHRI R. K. AH003A, I^EWBER (a)

Ex-Conatable Kishan Lai S/O
Hira Lai, R/O S-8,
Harishchand Mathur Lane,
3anpath, Neu Delhi, ... Appliii&r, I,

( By Firs. Pankaj Bala Usrma, Advocate }

-Versus-

Dr. Aditya Arya,
Deputy Commissioner of Police,
Neu Delhi District,
Parliament Street,
Neu Delhi-110001. REspGriC'^ni;

ORDER (ORAL)

Shri Justice A.- P. Ravani •—

Learned counsel for the respondent

that pursuant to order dated Karch 11, ...sitiou

by the Tribunal in C.A. No, SOS/91, the afpllcar,-;

has taaen arderad to be reinstated in a;:

per order dated August 12, 1995. The? iarriac

counsel for the respondent states that ti -: r.yjry d:

the order datsd Piarch 11, 1995 passed by

Tribunal uas roceived by the respondent jn f-arr,;-;

25, 1995. Thus, uithin a period of ons ;.ia:;th

from narch 25, 1996 the direction given by v.h,l.-;
./ llW-V i

, r>v Tribunal should been complied with, Dh vi liu/. I'.-,
y

thers is delay of about four months in coirp?.yino

'ujith the direction given by tha Tribunal, L-Sat-.-:/•

'[ counsel for the respondent states thab i.iio

y.v had is approach the Hon'ble Supreme CQur-.

against the order of the Tribunal end uhp.
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has been dismissed on August 12, 1595. In visu

of this position, it is submitted that delay has

taken place, Ue do not accept the explanation

inasmuch as filing of S.L.P. in the Supreme Court

does not entitle the respondent to get the tims

extended. If the respondent usinted to get the

time extended he ought to have moved the Tribunal

and requested for axtension of time for campliance

of the order. Thus, there is disobedience of the

order of this Tribunal. Houever, in the facts

of the case, ue do not think it proper to initiate

action for contempt against the respondent. The

learned counsel for the respondent has fairly

conceded on instructions that the respondent is

prepared to abide by the order that may bo passed

by the Tribunal as regards payment of backuages

for the interregnum period. In view of this fair-

attitude taken by the respondent, ue are not

inclined to initiate action for contempt against

the respondent. In our opinion, ends ot justice

yould be met if the following directions are

given and the application for contempt is dispascc!

of

(l) The respondent is directed to make paynsnt

of the amount of uages for the period

commencing from April 26, 1996 till the

date of joining of the applicant. The

applicant is directed to join on the post

within a period of one ueek from todays^

i.e., latest by August 21, 1995.
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The respondent is directed to see thai nv.

obstruction whatsoever is caussd in tr.c

uiay of the applicant in joining the dulv

pursuant to the order dated August 12^

If the amount as statad in (l) above :.n

not paid to the applicant latest by

August 31, 1995, it shall carry intEr'.at.

at the rate of 18^. per annum frOiti tfu-

dats of this order till ths date of ;.yr^L:.-riL»

2» Subject to ths aforesaid obseruaticnr; 3;::^

directions, the contempt petition stands dispor;:-;:

• f.

Copy of this order be supplied to thsi

parties Dasti.

( R. k,
PI )

vV/

^ A* Pi oTi 1 j
Chairrnein


